
PRINCIPAL CHIEF CONSERVATOR OF FORESTS, HAIIYANA
FOREST DEPARTMENT, GOVERNMENT OF' HARYANA

C-18' VAN BHAwAN. SECIOR-6. PANCIIKtJI.A. .l t,1../trAX +gl 172 2563gfiu. 2560 | tu [:-nrait: qlptg,.c]r,ahoo.com

no. DT us.lf iqz_ - Dated 2_S._?_ 2.<Z^
To

The Registrar,
Hon'ble National Green Tribunal.
New Delhi.

Sub: In the matter of Sonya Ghosh Vs. State of Haryana & Ors. and Haryali Welfare
Sociefy Vs. Union of India & Ors. in O.A. No.4/2013 (Suo Moto) (M.A. No.
18612013,, M.A. No. 568/2013, M.A. No. 73712013, M.A. No. 74120t4, M.A. No.
75/2014 & M.A. No.78712014) and oA No. 28/2015 (MA No.6l12015).

Refi In continuation of this office letter No. D-I-4gOl62l3 dated 18.06.2020

,kE*****

In reference to subject as stated above, the Hon'ble National Green Tribunal vide order

dated23.l0.2018 has observed as under:-

"26. T'he lrloti/ic'alion tJutad 07 05.1992 ul.so rc./ars to tha urcu .;hown us /itre.st land.

According to the State o/'Hctryana itsel./) the qrea covered hy l,/otific,atisn untler Sac,tion,s l and 5

of the PLPA Act is treated asforest land by the State, Area covered b1, Pl,PA notificution i.s ul.so

part of the above table. Moreover, in the judgment of the llon'ble Supreme C)ourt in M.C. Mehtu

(supra), after referring to earlier judgment in T.N. ()odavqrmun

Thirumulpad Vs', Union of'lndia & Ors.2, it was made cleqr thut ureu c,ot,crerJ b.y the

Nolification under Sections 4 and 5 of the PLPA Act was to be treated as fore,st area.

27. In view of above, any construction raised on the ./brest qreu or the areu otherv,is'e

covered by Notffication dated 07.05.1992 without permi.s'sion o./'the compctent authoritl'@fter

the date of the said Noti/ication) has lo be treated as' illegal an(l ,suc'h /brc.:t lqnLl hu,s' to be

restored.

28. We order accordingly.

29. Since there is dispute above the identity o.f the land covercd b;, the Noti.ficutictn tlatcrl

07.05.1992, as.far as the land covered by Noti/ic'ation under the PLI'A Ac't by tha State o/

Haryana is concerned, the sume has to be treuled us'.fbre,s't land. W'ith regard to un)) other lund,

identification has to be made ./br executing the direction in this Order. Suc'h identification muy

bemadebyaJointCommitteecomprisingof therepresentoti:,esof'the Mini,s'try,of'f,nvironntent,



F'oiest and Climate Change, Forest Department o/'the State of Huryunq and Ra.justhan and the

concerned District Magistrates in respective States.

30. Such Committees may assume charge within two weeks and complete the process

within three months thereafter. Action o.f re.storing the.frtrest luncJ alreudy iclentified muy be

completed within three months. "

In compliance of above orders Additional Chief Secretary. Govt. of llaryana. Forest &

Wildlife Department vide order No. 1495-Ft-l-201919013 dated 08,07.2019 has constituted a

district level committee to identify the areas under Aravalli Notification dated 7.5.1992,

comprising of following :

1. District Magistrate

2. Divisional Forest officer (Territorial),

3. Representative of MoEF&CC

Chairperson

Member Secretary

Member

The reports submitted by the District Committees for the districts of Gurugram. Mewat-

Nuh & Faridabad had been submitted vide this office letter No. D-l-49016213 dated 18,06.2020.

An Additional Report (pages I to 8) has been received fiom the District Committee.

Mewat through Divisional Forest Officer, Mewat at Nuh vide his office letter No. 1225 dated

24.08.2020. The same is enclosed herewith.

This Additional Report may kindly be taken on record. The direclions passed by the

Hon'ble Tribunal shall be complied with sincerely.

Encl:- As Above.

Principa vator of Forests (HoFF).

Haryana. Panchkula.



Forest Department Government of Haryana
Office of Divisional Forest Officer, Mewat Forest Division

Gaushalla Road, Forest Complex, Nuh- Mewat
Tel/Fax: 0L267 -214701 E-mail: dfo_mewat@yahoo.com

Io

Chief Conservator of Forests,
Pan chku la

No. l2l^5 Date: r-11o8le-o>:
Subject: Additional lteport in the matter of Sonya Ghosh Vs. State of Haryana & Ors. and

Haryali Welfare Sociedty Vs. Union of India & Ors. in OA No. 04/201.3 (Suo Moto)
(M.A.No. 186/2013, M.A. No. 563/2013, M.A. No,737/2013, M.A. No.74/20L4, M.A.
Na.75/2OL4 & M.A. No.78712014)and OA No. 2BlzOLs (MA No. 6L/zOLsl.

RlSir,

On thc subject cited abovc-. the additional report rcgarding identificatiori c.rf

land/violations covered in the matter of Sorrya Ghosh Vs, State of Haryarra & Ors. And llaryali Weif.rrc

Sociedty Vs. Union of India & Ors. in OA No.04/2013 (Suo Moto) (M.A, No, 186/2-0r.l, M.;\ No.

56812013, M.A. No.73'712or3, M.A. No,74120L4, M.A. No.75/201.4 & M.A. No. t87l2014) and oA [Jo

28/20L5 (MA No. 61/2015) duly signed by District Megistrate, Nuh (Chairman of Commitree)

Divisional Forest Officer, Nuh (Member Secretary )and Representative, Ministry of FnvironrlcnL,

Forest & Climate Change, Govt. of india, Regional Office, North Region, Chandi5;arh is atl;rcfred

herewith for your information and necessary actlon please

Encls. As above.

Oi{ict,:r,

Endst. No Dated

A copy is forwarded with enclosure to :-

1,. Secretary Forests, Forest Department Haryana, Sector-17

2. Chief Conservater of Forests, South Circle, Gurugram
, Mini Secretriatr', Chandigarl-r

Divi rest Of{ icur,

Nuh



SOINT COMMITTEE REPORT REGRADING IDENTIFICATION OF tAND COVERED BY THE' NoTlFlcATloN DATED 07'0s'1992 (ARAVALLI NoTlFtcATtoN) oF M9EF & cc tNDtsrRtcT NUH (HARYANA)

(Additional Report)

x****X(*****x

ln the motter of sonya Ghosh vs' stote of Horyono & ors. And Horyoti welfore society
vs' union of tndia & ors. in oA No. 04/201_3 (suo Moto) (M.A. No. L86/201_3, M.A. No.
568/20L3, M'A. No'737/20L3, M.A. No.74/20L4, M.A. No.75/20L4 & M.A. No. 787/2014) ond
oA No' 28/ZOts (MA No' 61/20L5), Hon'ble Nationol Green Tribunal, New Dethi hod observed
os under vide order dated 23.i_0.20i.g:

"29' since there is dispute obove the identity of the lond covered by the Notification
dated 07'05'L992' as for os the lqnd covered by Notification under the pLpA Act by the state of
Haryona is concerned, the some has to be treated os forest tand. with regard rc ony other lond,
identification has to be made for executing the direction in this order. such identificotion moy
be mode by a Joint Committee comprising of the representatives of the Ministry of Environment,
Forest and climote change, Forest Deportment of the state of Horyana ond Rojosthon ond the
concerned District Magistrotes in respective States.

30. Such Committees moy ossume charge within
within three months thereofter. Action of restoring the
completed within three months.,,

two weeks and complete the process

forest lond alreody identified moy be

ln compliance of order of Hon,ble Tribunal, the Govt.
constituted o committee vide order No. r-4g5-Ft-r-201g/g0l3

following:

of Haryano, Forest Department

dated 08.07.2019 comprising of

1. District Mogistrote, Nuh

2. Divisional Forest officer (Territoriol),

3. Representative of MoEF&CC

Chairperson

NuhMember Secretory

Member



.. The work of committee was stated from 30th April 2020 os per the directions of
Government Haryana' The meetings of committee were held on 27.05.2020 Und on 04.06.2020
under chairmonship of Deputy commissioner Nuh. The First report obout the identificotion of
oreos as per Aravoli Notificotion 1-992 hos been prepored the detailed report was submitted in
June 2020' The report regarding violations of Aravoli Notification 1992 wos not finalized due to
time constroint ond for some a request was made to Hon,ble NGT to gront some more time.

The work of recording of viotations of above soid notificotion has been done qnd in this
regard the report from Regional officer Pollution control Board Nuh wos received vide this letter
HSPCB/NUH/2020/388 dated 17.08'2020 obout the violations of Arovoti Notificotion L992 in the
areo of Gair Mumkin pahar in the Nuh district (Annexure-xtt).

ln this regard the repoit from Districts Town Planner Nuh wos received vide this letter
no' MT/DTP-P/889/2020 doted 21-08-2020 about the violation of Arovoli Notification 7gg2 in
the controlled areo of Nuh district (Annexure-Xlll).

After receiving reports from the above offices and ground report of Forest staff the
detailed report of violotion in section 4&5 of PLPA |g\,/Arovoti Notification Lg92 in district Nuh
(Annexure-XtV) is as under:-

5r
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Nome of
Rdnge

Form
House

No./Stru
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detoil

Khosro No. of
Lond

uetott oI
Construction os per

forest record

Status of
lond
w.r.t
PLPA

Aravoli
Plantoti
on and
Forest

Act.

Action token by
Forest

Deportment for
Violotion of pLpA,

Arovoli plantotion

ond forest Act.

Remorks

Pre

Aravoli
Notificot
ion

Post
Arovoli
Notilic
ation
along
with
period

L Nuh Structure Mustil No.74 Nalhor
Jec. 4&5
Bl**
5ec.4&5

FoR No. 100/525
dated 01.01.2020

Prosecution cose to be
Prepored2 F.P.Jhirka Structure 289/1

FOR No. 029/0530
Dt.09-12-201.9

PC No. 29 Fpt 2020-21.
3 F.P.Jhirko Structure 422

F.P.l hirk
a Sec.

4&s

049/0ss9
Dt. 05-1.0-2019

PC No. 02 Fpt 2O2O-21

4 F.P.Jhirko Structure 422 F.P.Jhirk
a Sec.

4&5
F.P.Jhirk

a Sec.

4&5

u5u/o559
Dt. 06-10-2019

PC No.O3 Fpt 2020-2L

5 F.P.lhirka Structure 422
0s1/0ss9
Dt. 07-L0-2019

PC No.04 FpJ 2020-21

6 F.P.Jhirko Structure 422
F.P.Jhirk

a Sec.

4&s

0s2/0559
Dt,07-10-20L9

PC No. 05 FpJ 2020-21

3



7 F.P.Jhirka Structure 422
F,P,JhirK

o Sec.

4&5

0s3/0ss9
Dt.07-1.0-20L9

PC No.06 Fpt 2020-21

8 F.P.lhirka Structure 422 F.P.Jhirk

o Sec.

4&5

054/0559
0t.08-10-20L9

PC No. 07 FpJ 2020-2L

9 F.P.Jhirko Structure 422 F.P.lhirk
a Sec.

4&5

05s/)ss9
Dt. 08-10-2019

PC No.08 FpJ 2O2O-21

1-0 F.P.lhirko Structure
of CRPF-

Comp
ond
Firing
Ronge
FP.

Jhirka

324 to 375,
379 to 426,

F.P.Jhirk
a Sec.

4&s

Vide letter no. 5L7
dt. 17.01.2020
notice issued

The 350 ocres of loncl was
transferred to CRpF Group
Centre in 2002. The oreo wos
covered under section 4&5
of PLPA os per Notification
No.

s. o. 42/ P. A. 2/ L 9oO/s.4/s4,
dated 23 Moy, 1gg4
s. o. 4 3 / P.A. 2/ 1 900/s. s/s4
dated 23 May, 1.994

ln case of violation of Puniab scheduled Roads ond control oreo restriction of
unregulated Development Act L963 in the revenue estote of Firozpur Jhirko the show cause
notice has been issued by District Town pranner office Nuh for the vioration.

ln case vioration of notified area under sec. 4 and/or s of pLpA,

Department has taken action as per the provision of rndio Forest Act, i_927.
Forest offence report/p.c cose hos prepared/ issued for the viorations.

1900 is concern, the

Show cqLtse notice/

Nuh MoEF& CC

RO, Chandigarh



Ano,*r**ge-s

\
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Tlie District Forest Officer.
Nuh.

Sutr: Sonya Gosh Vs State of Haryana and Others reg"

In this connection, it is submitted that as per recorcl available i' this^ Jlr- :utrlce tnere have not any violation'oticed in Gair Muml<in pahad Ral<ba inDistrict Nuh (Mewat) further it is also sub'ritteci there is not any co'rpraint
received. in this office regarding violation in Gair Nulumlcin pahad Ital<ba in DistrictNuh (Mewat)

Submitted for kind information and further necessary actio' p,ease.
,/\t "1"\ ,'/

Y
Regionaf Officer
Nuh Region

-s



---?

Tel. 0 1267-274748, E-mail:

Hnnr+u\,a--N
oFFICE,QF DTSTRICT TOWN PLANNER, NUH

Room no.215 &216, lst Floor, N4ini Secretariat. Nuh

To,

District Forest Officer,
Nuh.

Memo No. r-{T lmf-f f Sffil )rc>.a Date: &,1*,*\rc>o
Sub:- In the matter of sonya Ghosh vs. State of Haryana & ors. And

ltraryali welfare society vs. union of trndia & ors in oA No.
04/2or3 (srlo Moto) [M.A. No. LB6/2013, M.A No. s6812013, M.A.
No- 737 /zot3, M.A. No. 74/zor4, M.A. No. 7s/2oL4 & M.A. No.
787 /2or4) and OA No. zB/zoLS (MA No. 6t/za]^5i,.

Reference: - Your ffice memo no. 7L76-78 dated 19.08.2020.

With reference to subjected matter, it is informed that tiris'office has

issued Show Cause Notice (copy attachedJ for violation of punjab Scheduled Roads

and controlled Areas Restriction of Unregulated Development Act 1,963 in the
revenue estate of Firozpur |hirka, Tehsil Firozpur Jhirka, District Nuh on name of
Sh' Gurcharatr S'ingh, Additional DIGP Groupt center CRPF Camp Firozpur fhirka
having total land 350 acres. This is for your information and further necessarv
action please.

&"
Endst No:

A copy of above is forwarded to Worthy Deputy
information and further necessary action please,

Fe
District Town PIanner,
Nuh
Date:

Comrnissioner, Nuh for

,"
District Town Planner,
Nuh

6



$' ,ow Cause notice under sub section (Z) of section
Itoads and Controlled Areas Restriction of Unregulated

LZ at PunjaLi Scheclulec{

Developrnent Act, 1.9 6!J.

Mermo No: EtVF Dated: -e Sll rl Z"t7

Sh. Gurcharan Singh Add. DIGP Group Centre ChpF,

Village & Tehsil- Firozpur fhirka,

Distt Nuh

OR

To rvhom so ever it may concell. /

Whereas it has been noticed by the undersigned that you )rayi:
established a CRPF Camp over the Iand falling in l<hasra no.324 to 336, 343 to 351 in
the revenue estate of village- Firozpur lhirl<a Tehsil Firozpur Jhirka, Disrt Nuh. rlhe
said inforrnation was brought to the nqtice of undersgined during the preparation of
report regarding the unauthorized construction raised on the lancl tallipg in
Controlled Areas declared by the Town & Country Planning as well as over the land
notified under Section 4 &5 Punjab Land Preservation Act, 1900. The revenue recr.rrij
of the impugned site was procured from revenue official as per which t.ire said lanrl !r;
mutated in lrstll' name over which the said CRPF Camp & Firing range have bcen
established.

It is further inforrned that no record is available in this office regardinl;
3'rl exemptions/permissions procured by you from any Govt. ager-rcr. or tl:r:
competent authority as envisaged vide provisions of Punjab Schedulecj iioads anrl
Controlled Areas Restriction of Unregulated Development Act, 1.96i) i.c. Dirccror.,
l'own & Country Planning, Flaryana.

Therefore in view of above, it is desired that the coplz of Change of i,a1C
use Permission, if any procurecl/obtained frorn Department clf T'own & (Jou.'..1,
Pianning, or copy of any other permission/expenditures procurecl frsnr any cilLe r

Govt' agency may be provided t,o this office on any worl<ing day within a weel< jp rrr;,
office at 1st floor, Mini Secretariat Nuh, with a period of 7 d,ay from the receipt of thir;
letter to enable thi.s office to proceed further for tal<ing appropriate action j'n Lhr-,
nratter.

This may be treat-ed as llrgent as compliance report in tfre matt(.1,isj
required to the to be intimated to Higher Authority fbr appraised of worthy suprc.r.-.
Court of India.

.;i i,,.,, 
, 

.. ;i t .__

District Town irlanner', Nr-rh
Exercising the Pornzc.r of Directtrr
Town & Coun[ry Planrring,

Haryana

-.r I DrF-p Irq ul,l

1
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